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Rr 
Re:.tr on 

i;1:t 29.4q5 

Heard Shri J.Seniupta,I4.C.unsel for th appli 

cant. 

A cry of this O.A. has been served on U.T3.ha-

pt,:,Ld.3r.$tandin Counsel for the Responents, 

The applicant grievance as ventilated in this O.A 

is t ht on receipt of Office order 

.nnexure-/l transfertinç hxn from 8ite-ano to 

site-Gopalpur, he had sunitted representation 

dtd. 27.1.e4 t, Res.N.2 to post him to any lce 

near 3hubaneswar to enable him to 1.okafter his 

fiimily requirenents, his family staying at Saleur 

Dlstrict.Cuttack. 
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vine received no response, he had filed, another 

representation dtd.28*30ts to Res..l to reconsithr Mr 

his ?Yt' for postinq near his zone 	But.sO'far 

the Respon ents have nt disposed of the rrsenta 

tirvbut in the meantime on 17.3J5 (nre'xure-A/5) 

an office order has been issuedft 	irectinr his 

re1ie 	from 3iteMan'e on the afternofl of 30th 

IrIl, 20@5,0tthA,jr6C-6i6h iet report for, duty at 

the place of postinqj with inmiediate e'ffect. 

having regard to the griolvanpe of the applicant, 

/ that his representatiofl,8bS not been disposed of, 

we hereby direct the Respondent N6,1 to dispose of 

his representation with a reasoned order within 15 

days of receipt of this order pending which the 

applicant may riot be relieved from his present p1ce 

Ivi P 
(7 	 of pestinj that is 3iteMan, of Jndhedpur undr 

the Asst.nqineer,,uhrflarekha Subdivisisn, CJC0  

10/ 	
Paiasor. 	 - 

'dith the abve direction this O.A.,disposed of 

'• 	 at the, admission staçe givine 'iberty to the appli- 

cant to approach this Thibunal if 	his grievance 

is nt redressed by the Respondents. 


